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CORAM:

HON®BLE MR. JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
HON'BLE MR. P.V. VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

V. Sarasuvathy,
Thunduparambil House,.

Vellanathuruthu, : _ 1 .
Cheriyazheekal P.0., . '
Via. Alumkadevu. ' -« Applicant

(By Advocate Shri 0.V. Radhakrishnan)
Vs.

1. Superintendent of Post Offices,
Alapuzha Division, Alapuzha.

2. Director of Postal Services,
Central ‘Region, Kochi=-11.

3. 'Postmaster General,

Central Region, Kochie

4. P.N.R. Kurup, Enquiry Officer and
_Assistant Superintendent of Post DFFlces,
Alleppey Divisicn, Alleppey.

5. Union.cf India, represented by its

Secretary, Ministry of Communications,

New Delhi. .« Respondents.

(By Adwocate Shri TPM lorahim Khan, ACGSC)
0ORODER

CHETTUR SANKARAN NAIR (3),VICE CHAIRMAN

~

" Applicant, an Extra Departmentsl Sub-Postmaster,
was charged under three heads. Articles? and 2 relate to

the making of entrieé in pass books evidencing receipt of
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money, without making c¢rreéponding entries in the

Cesh register. Charge 3 relatés to mis-appraopriation of

-

money.

2¢ The authorities below found the charges. Defenca

of applicant with reference te charges 1 and 2 was that the

-pass book was kept with a Mahila Pradhan, Shoba, and that

she has made Palse entries in the pass boock and affixed the
Post Office seal, The disciplinary authority believed the

evidence of Shoba CW 4, and rejected the evidence of

applicant. He felt that it was an affront to intelligence

to believé that the seal in the Post Office, in.the custody

of applicant could have been'used at random by CW 4. To
cui a long story short, the disciplinar} and abpellate éutho;
Titiés‘ . found the chearge,

3. A}tef the matter was argugdAat‘considerable length,
léarned coungel fqr applicant sought permission to withdraw
the petition and resort to the remedy available under

Rule 16 of the E#tra‘bepartmental Agents Conduct and Service
Rules, 1964. Though not without basitétiqn, we gréat ieave
and dismiés thevapplication‘as withdrawn, uith.freedcm

to applicant to move the cqmpeﬁent'authority under Rule 16.

4, ' Application is dismissed as withdrawn with the
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aforesaid directions.
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